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Bili v

Shri M. C. Bhalr I introduce® the
Bill and beg to move®:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of
India for the service of the finan-
cial year 1954.55. be taken into
consideration.”

Mr. Deputy-Speaker: The question
is:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of
India far the service of the finan-
cial year 1954.55. be taken into
consideration.”

The motion was adopted.

Shri Mohiuddin (Hyderabad City):
May [ know whether the copie: of
the Bill have been circulated?

Mr. Depofy-Speaker: Yes. Notice
had been given in advance. Wboever
wanted a copy. could have taken it
from the Notice Office.

shri A. M. Thomas
But ther were not
usual.

Mr. Depoty-Speaker: It is on  the
Order Paper. Contingent notice bas
heen given already. Hon Members
could have taken copies. Even now,
they ean do so. There is not much
difference between the two.

The Schedule was added to the Bill.

The Titie and the Enacting Formula
wwere added to the Bill

Sbri M. C. Shah: I beg to move:
" “That the Bill be passed”

Mr. Deputy-Speaker: The question
3

(Ernakulm):
circulated as

“That the Bill be pasased.”
The motion was cdopted
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FIGETEENTE REromy

Shri Altekar (North Satara): I

beg to move:

“*That tbis House agrees with
the Eighteenth Report of the Com-
mittee on Private Members' Bille
and Resolutions presented to the
House on the 15th  Decembea,
1954."

This is in connection with the ailo-
cation of time as set out in the Re-
port. I cormmend the motion for tom
acceptance of the House.

Mr. Deputy-Speakrr: The (uestion
is:

“*That *his House afrees with
the Eighteenth Report of the Com-
mittee oo Private Member:’ Bils
and Resolutions presented to the
House on the 15th December.
1954."

The motion was adopted.

RESOLUTION RE: STATUTORY

BODY TO CONTROL AND SUPER

VISE GOVERNMENT INDUSTRIAL
UNDERTAKINGS

My. Depaty-Spesker: The House
will now take up further discussion
of the Resolution moved by Shri K.
8. Raghavachari on the 3rd Decem-
ber, 1954.

Shri Raghavachari was in posse:-
sion of the House

Regarding time, Shri Raghavacharl
who spoke for four minules bad not
concluded his speech when the House
adjourned for the day. OQOut of two
hours allotted. 1 hour and 58 minutes
are left for further discussion. Shri
Raghavachari will continue  his
speech.

Shri 1. B. Vittai Rao (Khammam:
We are starting Private Members’

“Introduced and moved with the

recommendation of the President
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-

busine:s seven minutes later  The
House may sit after filve o'clock for
seven minutes.

Mr. Deputy-Speaker: Yes. Tha
bon. Members will please ensure
quorum in tbe House. On all Private
Members' business days, as far as
possible, each private Member will
gather at least ten WMlember: and keep
them together.

Shri T. B. Vittal Bae:
quorum.

Mr. Depaty-Spetker: Not now. At
the end of the day, after five o'clock
the hon. Member will wait and see
whether -there is quorum or not.

Shri Ragbavachari (Penukonda): I
moved this Regolution last time and
had just begun. My submission be-
fore the House is this. It is an im-
portant Resolution in which most of
the Members, I dare say, are jaterest-
ed, because this is a matter which
concerns not any particular Party,
but it concernz the whole Housce
irrespective of the Party to which
a Member may belong. It is pureiy a

There is

: matter relating to public finances and
 when public money is invested - or

utilised in all sorts of undertakings,
it is the concern of Parliament to dis-
charge its constitutional and other
responsibilities, particularly of retain-
ing and exercising its control over the
utilisation of these funds, What we
bave been seeing is tbat in fact the
whole industrial policy of the country
in the modern setwp is bound to be
more and more the special concern of
the nation. That is, the public funds
will have to be invested and public
utility concerns will have to be start-
ed and particularly our country be.
ing a backward country so far, we
have to exist not only peacefully, but
also :afely in the modern world We
must not only produce all things that
we need in a welfare State for the
requirements of the people from day
to day, but we may also bhave
provide for the defence of the coun-
try and other public utility purposes.
Therefore, the need for industrialics-
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tion on a large scale is beyond ques-
tion, and the Government, aware of
this responsibility and the need, have
also started the First Five Year Plan
and are preparing for the second It is
a weleome thing that they are thinking
of it. But the real point now is when
they have started certain undertakings
to reach this objective, we have read
from the reports, on the material that
was made avallable, of the Public
. Accounts Committee and the Auditor-
General's reports, that the affairs are
i not being managed satisfactorily.

1 do not want to take the time of
the House in detalllng particulars
about the quantum of money that ia
actually invested and the various pro-
jects which the Government bas
undertaken. My hon. friend Shri M.
L. Dwivedi who has actually given
notice of and bas even Introduced a
Bill called the Public Finance (In-
dustries Control Board) Bill, has
given his thoughts a concrete form
we find the quantum of money that
is invesied in these public concerns
is given in the Progress Report of
the Plan a! pages 151 to 168. It goes
upto hundreds of crores of rupees of
public funds,

When_last time this subject came
up before the tfouse in the form of _
a discussion raised by Dr. Lanka
Sundaram, the Goveroment’'s point
of view was indicated. The Finance
Minister practically, I "take it, con-
ceded the right for parliamentary
control but he seemed. in substance,
to say that parliamentary control may
be not really pressed as desirable at
the present stage, and he addressed
himself only to the limited purpase
of examining the jurisdiction or the
competence of the Auditor-General to
scrutinise and audit the accounts of
these concerns. And then he seems
to Lave expressed there quite plainly
that in a way this authority of the
Auditor-General is complled with, and
in a way parilamentary control also
is a reality; but in the real interesis
of efficient management of these con-
cerns, the time had not yet oo
when pariiamentary control must be
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more than what it iz now, and tha®
we must be satisfied with preparing
curselves to remounce this responsi-
bility or the exercise of this responsi-
bility for some time. That is his
argument in substance—the attitude
that was taken by -him.

i shall examtne all these things,
and then submit why it is that that
attitude Is not perfectly justiied and
we will not be satisfied with that at-
titude at all.

The first point he made was that
as the amounts that go into these
industries come out of the Counscli-
dated Fund of India, the control of
the Auditor-General to audit and
satisty himself was statutory and
paramount, and it cannot be taken
away; the Auditor-General in his re-~
port has pointed out-—it may not be
quite necessary to read the whole
thing—but it is essential to point out
the main thing®s which really matter.
1 summarised the attitude of the Gov-

ernment: They say that itisnot absent’

there. It is there in a way, that I
how the Finance Minister put it And
the Auditor-General gives his own
reactions in the report which he has
submitted and which has been quoted
in ertenso in the Jast year’a debate.
I will slso summarise the srgument
and then read the thing. The thing
is this. In the private concerns in
which our moneys are sunk, the name
of the President ot some department’s
name i there as shareholders; and
in fact, the essence of it is that when
mopey comes out of the Consolldated
Fund of India, the whole Parliamen

the whole nation is the shareholder:
The Department is not only a share-
holder; because it contributes public
funds it is also the representative of
the consumers, everybody in whose
interests these undertakings are run
So, we represent not only the finan-
ciers but also the consumers, and
therefore, it is our absolute responsi-
bility, and the Auditor-General under
the Constitution has the responsibility
to satisfy himself that the funds that
we copiribute are properly utilised;
and the Finance Minister's contention
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was that he can even now examine
those accounts A private company
or a private concern is largely guided ,
by s bye-laws, and unless the bye-
laws make it permissible for an out-
sider to audit the accounts, or in the
bye-laws it is included that the
Auditor-General of India will audit
these accounts, he caonot do so. We
krow in private companies, under the
Compenies Act, it is the directors....

Shri A. M. Thomas (Erpakulam):
In all the bye-laws of the private
companies we have provided for
sudit by the Auditor-General

Shri Baghavacbark: So, it is by
courtesy that you have provided. But,
1s there any legal obligation for you to
so provide? Therefors, what 1 am
submitting is that it ja purely at the
volition of the company, it is control-
led by the bye-laws of the compeny.
Generaijly, it is with the consenmt of
the Board of Direcurs that the audi-
tors are determined or chosen year
after yesr in all private campenies.
It is open to them to change. My hon.
friend points out in almost all these
bye-laws......

Shef A, M Thouas: In ali?

Shrl Ragbavacherl: Tn all it is
found. Even then, it is not under the
statutory authority which makes the
Auditor-General exercise this right. it
is the permissive bye.law that is
incorporated Surely, that is not con-
gistent with the statutory respopsi-
bility of the Comptroller and Auditor-
General. 1 just refer to columns 1915
and 19216 of the Parliamentary De-
bates dated the i0th December 1953,
where in the course of the discussion
on this matter what the Comptroller
and ‘Auditor.General had stated has
been quoted in extertso. There it is
pointed out that this way of dealing
with public funds was a fraud on the
Constitution and the company law.
O1f course, the word ‘fraud’ need not
necessarily make us all feel rather
enraged, for it simply means that it
is a violation of the constitutional
provisions or that the constitutional
provisions are not honoured. The
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[Shri Raghavachari]
bon. Finance Minister alse said that
in substance the Comptroller and
Auditor-General's observations were
correct.

As regards the other point on which
the control was agitated for, the hon.
Finance Minister's point of view was
that there is control even now by
Parliament, and he has put it this
way. Whenever these things are
undertaken by the diferent Ministries
as part of their activities and funds
are invested in them, they indirecHy
come in tbe hudget every year before
Parliament; and therefore, when
Parliament sanctions or passes these
grants, there is an opportunity and
occasion for it to discuss these things
and thus e=zercise its confrol. So,
there is an indirect way in which
Parliament is exercising actually its
control This is what he stated He
also stated that when the Railway
Budget or the General Budget comes
up before Parliament, involving as
they do hundreds of crores of rupees,
we spend every year weeks and even
months over the c¢riticism of these
budgets on almost every single item,
and thus parliamentary control is
exercised in an indirect way. I sbould
submit that this is no satisfaction to
Members of Parliament that they are
discharging their duties satisfactorily.

The Finance Minister also atated
that there is one other way in which
control is exercised by Parliament,
and that is through the Public Ac-
counts Committee and the Estimates

ommittee. We know that the Public
Accounts Committee is overworked,
and it invariably holds only a post
mortem examination, sometimes years
after the event. And as it is working
now, possibly one or two Ministries
only can be taken up in one year, and
its hands are fullL So, the examina-
tion is post mortem, the Committee
bas not got sufficient time, and it
cannot make a complete and proper
scrutiny as well. Even after the little §
scrutiny that they have been able to
make—as has alresdy been pointed
out in the other discussion—they have

—
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had very hard things to say on the
way in which these things are being
worked, Therefore, the existing ma-
<hinery for the indirect scrutiny and
egatrol by Parliament, Both when the
Ministry’s budgets come for discus-
sion as well as when they are scru-
tinised by the Public Accounts Com-

: mittee and the Estimates Committee
! and other institutions that are meant
' today for that purpose, are unsatis-

factory, and they cannot be expected
to discharge this duty very efficiently.
It is thus essential that the control
of this Parliament through another
body is to be seriously considered. I
for one feel that the question of what
form it should take is another matter,
but if in principle it is conceded, and
the law requires it to be there, sure-

-1y, such a body should be constitut-

ed. Government's point of view
was, let us gather some more
experience, Yyou will increase
your control gradusily in the
light of our experience. 1 perscnally
think that we have waited sufficient-
ly, and the experience that we have
gained has indicated that huge sums
are not properly accounted for. Why
should we wait for further experience,
for in the meanwhile more horses
may be stolen out of the stable? Is
it contended that we should g¢in ex-
perience by suffering ourselves and
not take advantage of the experience
of other countries? What has been
done in the UK, U.S.A. and other
countries for instance? They bhave a
special body constituted by Parlia-
ment to control these things.

The Ministor of Produetion (Shri K.
C. Reddy): Has such a body been
constituted in the U.K.?

Shrl Bagbavacbari: In the House of
Commons, it is there.

Mr. Depuaty-Spesker: Tbhe hon.
Member wants a statutory cormor=-
tion here.

Shri Baghavachari: I wes only say-
ing that there is a body there which
controls these things, and which has
been entrusted with the responsibility
of doing that.



3229 Resoltition re

Mr. Depaty-Speaker: Does he mean
a Committee of Parliament?

Shri Raghavacharl: I shall just
refer to the report and say what it is.

Skri M. S. Gurmpadaswamy (My-
sore ): Probably, he has in mind the
Board of Trade in England, not a
body of Parliament.

Mr. Deputy-Speaker: The Board of
Trade is there only in name; there is
only one individual in that, and there
is no Board.

Shri Ragbavachari: 1 have taken it
out from one of these reporis, and I
shall just point out which report it is.

The Miaister of Finance (Shrt C. D.
Deshmukh): It is not quite clear as
to what the hon Member wants.
Does he want that there should be a
statutory corporation to administer
all Government enterprises which are
outside the ordinary routine adminis-
tration of Government? Or is he re-
arguing the case“for another Parlia-
mentary Committee to supervise or
scrutinise the administration of these
enterprises?

Bhri Raghavachari Let me make
it clear.

Mr. Deputy Speaker: I thought he
was invoking the analogy of a Parlia-
mentary Committee, but he wants a
statutory body.

Shri K. C. Reddy: There is no Par-
liamentary Committee there, so far as
we know

Mr. Deputy-Speaker: The hon.
Minister wanis to know what exact-
ly the hon. Member wants.

Shri Raghavaebhari My Resolution
wants that there should be a statu-
tory body to supervise and control
these concerns. When Parliament
enacis a statute relating to the com-
position, powers and other details
necessary, of the statutory body o
ensure the safe investment and
management of these affairs, then
parliamentary control is complete, be-
cause Parliament has by an enact-
ment constituted a body which func-
tions on behalf of itseif Therefore,
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something that takes away the control
of Parliament is a thing which [ am
‘unable to understand.

All these arguments that I have
baen advancing were just to state the
case and show that the arguments
advanced by Government, saying that
the present kind of control that is
being exercised is enough, are not
satisfactory. That was the reason
why I was referring to the whole case
as put already.

Mr. Deput:-SPélkerz Iz it also an
autonomous body? If itis a statutory
corporation, is it to be autonomous
or not?

Shri Raghavaehari:

Mr. Deputy-Speaker: Hon. Mem-
bers must know exactly what the
proposition is, and what it is that the
hon. Member wants. There seems to
be some confusion. How is it possible
to have a statutory body with the
powers of Parliament intact?

Shri Baghavachari: My propasition
is that there should be a statutory
body set up to exercise a smeral sup-
ervision and contral over these
undectakings, and I say that the
existing method of control which ls
50 indirect and watered down is not
satisfactor¥ in the interests of the
nation’s funds, and therefore, another
body created by Parliament is ab-
solutely necessary.

Shri €. D. Deshmukh: May [ seek
one clarification? A statutory body
created by Parliament will not neces-
sarily be a body which will exercise
Parliament’s delegated functions. It
will merely mean that instead of the
execulive looking after these matters
from day to day some other body will
exercise control, which may contain
other people, besides the members of
the executive Government. Now,
that is one proposition. If that is
sought to be justified by saying that
there should be greater parliarment-
ary control, that is what 1 cannot re-
enncile

I only want..
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3 P.a.

' ‘Mir. Deputy-Speaker: That is what
I also wanted to say. Firstly, do we
want to associate others? Becondly,
if it is a statutory body, will there
be one statutory body to control
another statutory body? For instance,
DV¥C is a statutcey corporation
Now, similar corporations may come
into existence; joint stock companies
and various other methods of manage-
ment have been provided for by the
Government. Will there he a super
statutory body sitiing over these dis-
placing the eXecutive government
&nd the direct authority of Parlia-
ment over them? Is that what is
meant?

Shri Raghavarhar® I would make
myself perfectly clear....

Shri Dbulekar (Jhansi Disti—
South): Will it be within the Con-
stitution?

Shri Baghavechari: [ started with
the premise that the present control
of Parliament which is so indirect
over these matters, leaving the whoile
thing to the executive, bas not work-
ed satisfactorily. Therefoe, there must
be a .statutory body. My Resolution
is for a statutory body. [ am perfect-
ly prepared to say that the statutory
body cannci ecopsist, and must not
consist, of Members of Parliament,
becauss we must not have any kind
of interfering authority in these mat-
ters I am not at all anxious that
any Member of Parliament should be
on that body. We do not want it
I am against it But we should
statutorily create a body to exercise
these functions; we will certsinly
think out the details of the way in
which this statutory body has to func-
tion. That can certainly function as
created, as composed and as conceiv-

ed by Parliament in the statute.
Therefore, it cannot necessarily be
any violation or any abrogation of

the powers of Parliament. They can
be asked every year to submit their
report about these matters. They can
be asked to satisfy us about how the
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policies laid down by Parliament are
worked, how the programmes are ad-
hered to, how the thing bas been done
every year and whether it has result-
ed in profit or loss or it bas function-
ed as a utility concern or not so far
as the country is concermed. It is
perfectly open to be so determiped;
all these details can be incorporated
into that statute. Under that statute,
that body can work )

Shri C. D. Desbmukh: May I ask a
Question? What will be its relation
to the executive?

Mr. Depaty8peaker:
Parliament.

Bhri C. D. Deskmakh: No. In regard
to Parliament, I understand any law
can be pessed and you can creste any
kind of corperation. That corporation
will bave to work under the general
policy guidance of a Ministzy of Gov-
ernment. Therefore, it will, in effect,
be exercising some functions which
otherwise Governinent will be exer-
cizing. If so, how" does it bring it
nesrer to parliamentary control?

8hr] Baghavechari; It is thia way....
An Hon. Member: He is confusing.

Shrl Binbasxn Singd  (Gorakhpur
Dist—Soutb) : If this hody is formed
and there is a difference of opinion
between the Ministry and that statu-
tory body as to the wmsoner and
method of control and as to the effect
of the control whose decislon will
be final—the Ministry's or the statu-
tory body’s?

Bhri Baghavachark [ will answer
the query of the Fingnce Minister. It
is possible that in that statutory body
that is created the executive also
may have a place. It is not that it
must necessarily be excluded. In
fact, the whole purpcse of exercising
additional or greater conirol over
these organisations or these enter-
prises is to feel satisfied that things
are not working as they are working
now—inefficiently and not to the
advantage of the country. Therefore,

And to the
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the executive may well have a place
there; it is not that it will be exclud-
ed from the new setup that might
be contemplated. I am not now dis-
cussing, nor is it pessible to go about,
the clauses and- the contents of the
provision relating to this statutory
body. 1 am only concerned with this,
that you must star! seriously think-
ing about the necessity and the need
of immediately starting a statutory
body. Then the matter must be
finally decided on the floor of this
House and that bod¥ @uwst be con-
stituted That is the purpose. It is
not intended that the executive con-
trol should be entirely taken away;
it is only intended that the powers
are exercised in such a way that
Parliament can feel satisfied that the

money is well spent and well utilised.

Panadit E C. Sharma (Meerut Distt
-—South): Should it be a substitute
for the Bnancial adviser?

Shri Raghawschar): The only paint
is that we are not satisfied that the
present state of indirect control is &
just exercise of Parliamentsry res-
ponsibility under the Constitution
This attitude is not justifiable and not
satisfactory. My Resolution, and my
purpose, is that Government's atten-
tion must be diverted and riveted to
the need and the necemity of bring-
ing into existence another body which
will certainly exercise the scrutiny
and control satisfactorily.

Mr. Deputy-Speaker: Resolution

moved:

“This House ls of opinion that
Government should immediately
set up a Statutory Body to ex-
ercise general supervision and
control  of such industries where
the Government has whole or
substantial interest, either firan.
cial or otherwise.”

Shrl B. E. Das (Contai): I beg to
move:

That for the original Resslution,
the following be substituted:
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“IThis House is of opinion that
a Statutery Body be set up to-
advise Government in the matter
of exercising proper control and
supervision over the industrial:
undertakings owned and fSnanced
by the State eitber wholly or
partially -and run as joint stock
companies.”

Shr] S. N. Das (Darbhangs Cem-
tral): I beg to move:

That for the ociginal Resolution,
the following be substituled: -

*“This House ia of opinion that
Government should immediately
appoint a Committee consisting
of Members of Parliament with.
power to co-opt others to con-
sider the desirability, necessity-
and feasibility of having a statu--.
dozy body to exercise supervision-
and cootrol of such industries.
where the Government has whole-
or substantial interest, either-
Gnancial or otherwize.™

Mr. Deputy.Speaker: Amendments:

moved:

(1) That for the original Resghytion,
the following be substituted:

“This House is of opinion that
a Statutory Body be set up to
advise Government in the matter:
of exercising proper control and:
supervision over the industrial
undertakings owned and financed
by the State either wholly or
partially and run as joint stock
companies.”

(2) That for the original Resolu-
tioo, the following be substituted:

*“This House is of opinion that-
Government should immediately
appoint a Committee consisting
of Members of Parliament with:
power 1o co-opt otheys to con-
sider the desirability, necessity
and feasibility of having a statu-
tory body to exercise supervision
and control of such industries
where the Government has whole
or substantial interest either
financial or otherwise”™
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[Mr. Deputy-Speaker)

The Mover bhas taken half an hour.
‘Now we bhave I} hours left. As far
as the hon. Minister is concerned,
which Minister is going to speak?

Skri K. C, Reddy: Both the Minis-
ters,

Skri T. B. Vittal Rao: Which Minis-
ter is going to speak?

Mr. Depuiy-Speaker: Both of them
wiii speaic .

Bhri E. C. Heddy: I may take 15
‘to 20 minutes. -

Mr. Depaity-Speaker: What about
the Finance Binister?

Shri A, M. Thoamax: He has made
his position clear. '

Shkri C. D. Deshmunkh: There is no
need for me to intervene except for
the fact that the hon. the Mover bas
constantly referred to what I said on
the last occasion Ter minutes will
be sufficient.

Mr. Deputy-Speaker: Between the
two Ministers, hailf an hour isallotted
The Mover has taken half an hour.
Now one hour is left. At the rate of
10 minutes to each hon. Member, we
-can provide for six hon. Members, the
two who have moved amendments
.and then four other Members.

Shrj T B. Vittal Bae: We have still
1§ hours, because there are 2§ hours.

Mr. Deputy-Speaker: Two hours .

had been allotted for this Resolution.
Now, I need not ring the bell. Hon
Members must stop of their own ac.
cord; they have got clocks all round—
in front and in the rear.

Shri B. E. Das: The amendment
that 1 have moved seeks to ensure
that the body that is proposed should
be of an advisory character and also
that its scope should be confined to
the companies registered under the
Indian Comp3nies Act. I want that
nur industrial undertakings of this
nature should be under one Ministry
and ] want that if any advisory body
is formed, that must work with one
‘Ministry only. Howeéver, I beg to
point out that because we bave got

\
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different kinds of industrial under-
takings which are run departmentally,
which are run under corporations and
which are also run under the Com-
panies Act, there might be different
bodies for diferent sort of corpora-
tions, as they have got different
characteristics, but my purpose for
the present is that there should be
one body at least for these under-
takings which ar# run as joint stock
I have already pointed
out that this advisory body should
not itself control or supervise the
should act as
an adviser to the Goverament. In
order to lllustrate my point, I may
point out that in 1950 there was esta-
blished a Development Committee on
Industries. For the information of the
House, I may point out that the func-_
tions of the Committee were set down
like this.

“The functions of the Committee
would be—

) To review the worldng of in-
dustries and to suggest measures to
secuTe—

(a) a full and efficient utilisa-
tion of installed capacity includ-
ing the fixation of targets where
necesgary, and

(b) reduction of costs of pro-
duction to a reasonable level
while providing conditions in
which workers can put forth
their best efforts.

(2) To suggest measures for ime
proving or increasing the productive
capacity of industries.

(3) To adviae on special problems
such as the treatment of uneconomic
units.

(4} To advise generally on the
future developraent of industries in-
cluding planning and regionalisation.”

[Seni BARMaN in the Chair]

This body was set up with a speci-
fic purpose of esifting the Govern-
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1

ment in running the industries effi-
ciently. Of course, the personnel of
the Committee ls entirely non-offlcial,
I do not know whether any official is
there; at least there are no Members
belonging to the Parliament. I think
if such a Committee—I do not know
whether the personnel bas been
changed now—was for the purpose of
advising industries in general and
this was under the Ministry of In-
dustries and Supply, such an advisory
boady may be useful for the purpose
ol the joint stock companies that I
nave proposed

My second point is that as we have
seen and it was discussed last time
also, regarding these joint stock com-
panies or private limited companies
—we have so many like the Fertili-
sers, Hindustan Cables, Hindustan
Shipping etc.—Parliament is not able
to supervise or exert its control in a
proper way, or if it is doing so, it
is doing it in a remote way. My
purpose is that, if a Parliamentary,
Committee is associated with the!

Ministry, then they will be in closer’

association and they will he able to
exercise a closer supervision. They
will also be able to advise the Gov-
ernment how to control and how the
Parliament also can control these
industries

Last time when this matter was
discussed, pointed attention was
drawn to several aspects of this mat-
ter. We wanted to see what could
be the controlling organs: what would
be the method of control; what would
be the scope of control and what
wvoilld be the quantum of contiol. Of
course, there mey be differences of
opinion regarding these, but, for the
present I should think, if there be an
advisory body associated with the
Ministry, the purpose would be serv-
ed

.The Finance Minister, last time,
gautioned this House saying that the
time i5 not yet opportune for setting
up any body which mlght try to con.
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trol or to do something in the nature
of control which might defeat the
very purpose for which this autonomy
and this flexibility has been given to
these underiakings by setting them up
as joint stock companies. I also agree
with him that, for the present, at the
outset, we should take care that we
do nothing which may hamper the
progress of these undertakiogs amnd
for the gresent we should be satis-
fied with a Board which will act in an
advisory capacity.

What will be the exact scope of
the work of this Board, I need not go
into muech details about that But, I
think if an advisory body under the
chairmanship of the Minister of Pro-
duction is set up, then the budget,
policy matters, the management and
the method of expenditure, all these
things can be discussed from time to
sime and Parliament also may be
satisfied that a body consisting of its
Members is there.

Formerly there were Standing Cum-f
mittees associated with several Mimis-§
tries  Also, we find now that , the’
Planning Commission bas set up a
Standing Committee. There was a
Development Council which met from
time to time and they also advised
the Planning Commission regarding
matters of development. But, as that
bas not been found very satisfactory
a Standing Committee bas recently
been set up. I think, for our purpose
also, if this Advisory Board takes the
shape of a Standing Committes, then
the purpose will be served.

I think I need not say more because
the time is nearly up and my purpose
is that for the present we should take
a cautious step. An Advisaty Board -
may be set up to advise the Govein- |
ment on matters of proper control |
and supervision of these industrial :
undestakings which are being run as
limited companies and which may be
in future set up as joint stock com~
panies.
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Sbri A M. Thamas: I regret my in-
ability to agree to the Resolution
that has been moved by my friend
Sbri Ragbavacbari. According to me,
the Resolution is ill-timed and ill-
concejved. The Deputy-Speaker,
while he was in the Chair, has rais-
ed some doubts, as also the hon.
Finanre Minister, and my friend
8bri Raghavachari has not been
able to dispel the doubts on the
ficor of the House. What exactly is
the pattéern that he contemplates in
this Resolution? In moving the Reso-
lution and in speaking upon it, be has
raised some doubts which were rais-
ed nearly a year and seven days ago
when Dr. l.anka Sundaram raised a
discussion on parliamentary control
of public corporations with his usual,
“tremendous sense of urgency” 1
think the speech then made by the
hon. Finance Minister was calculated
to dispel the doubts which have
been raised by my friend, Shri Ra-
gbavacharl, while speaking on this
Resolution The Resolution is wide
enough, as he contemplates the con-
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trol of industries not only in the pub-
lic sector but even in the private
sector. The Resalutic_lp says:

“....Government should im-
mediately set up a Statutory
Body to exercise geperal super-
vision and control of such indus-
tries where the Government has
whole or substantial interest,
either firancial or otherwise™.

So, the word “otherwise”, I think,
will take in all sorts o interests, and
the Government, I need not say, has
got interest even in private enter-
prises. But I do not want to enter
upon any hair-splitting argument to.
oppose my friends Resolution. My
friend made it clear what he intende.
What he intends is the setting up of
a cotporation t» control industries
run in the public sector, that is.
state-managed concerns. After all.
apart from taking over the railway
concertis and communications, it is
a matter of pepent growth that the
State has begun to enter into the
industrial sector and set up conceras
of its own. We know that the full-
fledged resourres of tbe Production
Ministry were being mobilised for
the creation of new production units
only in 1952, The real problem had
been, what exactly should be the
type of management of these indus-
tries, bow utmost efficiency is to be
assured, having regard to the rigidity
and red-tapism of State administra-
tion. We all say that for running in-
dustrial undertakings on a com-
mercial basis there should necessarily
be some sort of flexibility and free-
dom of action and also quickness of
action. We get these features in
the private sector and we have to
import these healthy features into
the management of the public sector
by the State. One has ako to con-
cede that the irksome and inquislto-
rial procedure that are usually adopt-
ed in Government departments have
also to be avoided in the manage-
ment of these industries. You know
that private intecests have to be
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associated with the management of
these industries. We have to requisi-
tion foreign capital and technical
skill and we have to utilise their
services So, having regard to these
circumstances, what exactly is the
sort of management that the Gov-
ernment has to undertake in respect
of the management of these indus-
trial concerns has been a matter of
considerable thought as far as the
Government is concerned And I
should think that the form of ma-
nagement that has now been devised
combines in itself what is best in
business with what is best in public
service, that is the State-owned pri-
vate limited liability companies. We
know that for managing our various
industrial undertakings private limit-
ed companies have been formed; for
the convenient administration of the
Sindri factory, a Statecowned private
limited company known as the Sin-
dri Fertilisere and Chemicak was
registered in 1951. To control and
manage the Telephone Cable Factory
there it the Government ‘private
limited company named the Hindu-
stan Cables, Limited. That has also
been registered under the Indian
Companies Act. The control and ma-
nagement of the Machine Tool Fac-
tory has been transferred to the
Hindustan Machine Tools, Lid, Ban-
galore. I do not wish to enumerate
the various companies which have
been registered under the Indian
Companies Act for running these
various industrial conterns

Now, what are the doubts that
have been raised by my hon. friend
Shri Raghavachari? 1 have already
stated that the same doubts were
raised by my hon, friend Dr. Lanka
Sundaram in 1953 ~While analysing
the points that he has raised. to me
it appears that he exhibits an an-
xiety that Parliament should have
full opportunities of examining how
these concerns work, and Parliament
should also have the right to discuss
the working of these institutions
without interfering in their day™ 12
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day working. In short, he wants su-
pervisory powers over these concerns,
He pleaded that the management
should have the liability to account
to the State.—the State is the share-
holder in these concerns—just as a
joint stock company has the liability
to account to its ehareholders Now,.
what we have {o see is whether be-
cause of the company form of ma
nagement effective and desirable—I
deliberately use the word desirable—-
control have been taken away from
Parliament.-

We know that in the United King-
dom nationalited industries are most-
ly run by statutory corporations.
Sir, 1 sumbit that because of the
formation of these concerns into
private limited companies, the autho-
rity which Parliament can exercise
on the working of these concérns ie
more that what Parliament in the
United Kingdom & able to exercise
over concerns which have been in-
corporated into statutory corpora-
fions.

Sir, what is it thct we reguire. As
things stand, the position is this. All
the funds required are brought be-
fore Parliament for sanction; with-
drawal of money from the Consoli--
dated Fund takes place only with the
spproval of Parliament; it is obtain
ed in the form of Demands for
Grants Then, how does Parliament
usually exercise control* That is by
guestioning the Minister, by a debate
on the Budget and then by discussion
over the annual reports and state-
ments of accounts. 1 think all these
things are being done now aithough
these concerns are registered as
private limited companies Apart
from rules and regulations, that is
the convention that we really lay
down in these matters that is more
important. I do not think the Pro-
duction Minister has shirked the-
responsibility of answering any ques-
tions concerning these undertakings
which have been tabled. If at all he
has not given any information withe
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iShri A. M. Thomas.]

Tegard to anything that information
will not have.been given in the
interest of the public, even if these
concerns bad not been incorporated
into limited concerns.

Then my hon. friend asked: What
«€xactly is the control of the Auditor-
Geperal I have got the relevant
paragraphs—I do not want to read
them—in the Articles of Assoclation
+of these companies investing the Au.
ditor-General with the power to have
.an independent external audit, in
-addition to the audit which is pres.
cribed under the Companies Act and
which is being done In the case of
the Sindrl Fertilisers and Chemicals,
L4, paragraph 118 of the Articles of
Association provides for that. In the
case of the Bindustan Shipyard,
paragraph 183 provides for that. I do
not want to catalogue the various
:articles which empower the Auditor-
‘General to audit their accounts. We
‘uve considered the pros and ¢ons
#nd I should think if at all there are
.any drawbacks in this company from
of management. they are outweighed
by the various advantages that we
<btain by this sort of management.
“We have got the advantage of normal
rules and regulations of commercial
undertakings being worked in these
undertakings: and a reasonably high
standard of efficiency can be ensured
.onlv if these institutions are manag-
ed on commercial lines and commer-

<ial forms of accounting is main-
tained.
Shri M. 8. Garmeadaswamy: The

‘hon. Member who preceded me said
that the Resolution is misconceived
and illtimed The hon. the Finance
Minister also a few minutes ago in-
terrupted and said that be did not
understand what the Mover of the
“Resolution meant. This shows that in
this matter of exercising supervision
and control, all of us, inciuding the
Finance Minister, are groping in

e dark. We have no propér concep-
ion of control and supervision over

ate enterprises. We have still to
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evolve a system, of proper and effec.
tive system of control and - super-
vision
What are we bhaving today? There
is a Planning Commission. It makes
+a plan There i the executive which
carries out the plan. Then there is
Parliament which occasionally passes
a few comments o1 criticisms on
the plan And there is no body today
for exercising effective supervision or
controi over the industries

Some hon. Membexrs have confus-
ed between control and supervision
and management of the industries.
We are pot concerned heére with the
actual day to day manacesnent ol
industry, or the selting up of in-
dustries, or policy making. These
questions are irrelevant to the present
occasion. The hon. tbe Finane¢ Minis-
ter said that every enterprise should
be run according to plan, according
to the policy enunciated by Govern-
ment. We agree. But how to do it?
After Wwe decide upen the policy, the
question of running the industry an
proper lines would assume impor-
tance, Today there is woeful lack of
proper machinery for exercising efl-
ective control and supervision over
Btate enterprises. Btate enterprises
are not having a uriform patiern in
India. There are different types of
managements adopted. There are en-
terprises directly under the Minidtry
or the Departments. There are en-
terprises under the public corpora-
tions. And there are enterprises run
by the private limited companies.
Further, there are enterprises in the
defence sector and in the nob-
defence sector. You will gee that we
have no uniform system of manage-
ment and uniform pattern of public
enterprise here. We have adopted
two or three kinds of systems and
that is why it makes all the more
necessary for us to have an indepen-
dent statutory body. for exerclsing
overall control and superviaion over
all these wide areas of State enter-
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Mr. Chalstman: May I ask: what
would be the nature of control by
this ststutory body vis-g-viz Diinis-
terial control?

Shr] M. S. Garupadaswamy: I will
come to that So far, Government or
Parliament bas got some control or
sup=rvision over those enterprises
which are not in the defence sector
But in the matter of defence most of
the Members are under a handicap.
‘We do not knew whether the defence
industries are run on proper lines.
On the ground of secrecy much of
the material is kept away from us.
We do not know what is happening
in the defence instaliations. We do
not know whether the money that is
being spent there is being spent well
or not.

Shri C. D. Deshmukh: In the de-
fence installations, there are no cor-
porations or companies working. It
the hon. Members are not getting
information, it may be thst in ceitain
respects, for reasons of secrecy, it is
‘denied. Otherwise, every kind of in-
formation is available to Parliament
from the executive

Shri M, 8, Gurnpadaswamy: As 1
said, on the ground of secrecy we
arce denied of much information. I
am not making it a grievance against
the Minister. What I want to sa&y is
that if there is a statutory board
like this to exercise control and
supervision over both the civilian
public sector and defence sector, it
would be better.

Shrl M. L. Dwilvedt {Hamirpur
Distt.): 1 rise on a opoint of crder
The hon. Finance Minister had just
said that the information might not
be avaiiable for Members on account
of secrecy. I want to submit that
when we discussed the Budget here
which involves an expenditure of
Rs. 400 crores, we got all kinds of
information for the public scctor. We
are spending crores of rupnes. But no
information is being given to Parlia-

578 ILSD
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ment. There is no opportunity for
discussing the matter except these
two hours. Therefore, I wanted to tell
you that this sort of secrecy should
not be maintained in these cages
where public money is involved

Mr. Chairman: ‘That is another
matter altogether, It is not a point of
order. When the hon. Finance Minis-
ter says that some information might
be kept back because of sécrecy, that
is a ministerial privilege rather.
There could be no point of order in
regard to that.

Shri C. D. Peshmakh: The only
reason why I intervened was that the
hon. Member hased an argument an
this that in defence installations,
Parlisment is got sware of how the
administration s run and therefore,
we want a corporation. All I said
was that so far as defence is con-
cerned, it is the direct responsibility
of the executive and if some infor-
mation i# not received. that is for
other reasons and not for the absence
of a statutory corporation.

Shri S. N. Das: On a poiat of crder,
Sir. The Chair had not given a rul-
ing on the point of order raised by
the hon. Member.

Mr. Chairman: I have already said
that it is a Minlsterial privilege to

" keep back from this House certain

information which fhey consider to
be secret. That is my ruling.

Shri Gurupadaswamy: The respon-
sibitity of munning defence incustries
will not be taken away by mereiy
s=iting uvp a statutoty body 1'ke this.
On the other hand, what I want to
say is that the setting uP of such a
body would improve the working of
defence installations without coming
in the way of secrecy. If such a body
is established there will be greater
facilily and scope for supervision
and control.

Shri C. D, Deshmukh: By whom?
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Shri M. S, Gorupadaswamy: By the
etatutory body.

Shri C. D. Deshmakh: Wbo will
supervise the statutory body?

Sbri M. 8. Garspadaswamy: It is
a statutory body and it has got to
function as such. Parliament bas
todecide what functions and respon-
sibilities that this statutory body
should exercise. Government should
come forward with a Bill for that
purpose.

There is another reason why 1 say
that there should be a statutory body.
Private enterprise is old and establish-
ed but State enternrise is rather new
and still is in experimental stage.
Moreover we have varlous types of
management under the public sector.
It is better that tbere is an indepen-
dent, overall contrulling body to assess
and compare whikh type of
managament .5 better than the
rest. For iastance, we db not
kncw  whether Corporation ma.
nagement or departmental manage
ment is better. Opinion is equally
divided on this matter. SBome hon.
Members feel strongly that autonromous
public corporations are ideal. Others
feel that the departmental manag:-
ment is better. Some say that if there
is ro depsrtmenial management. it is
no nationalisation at all. So opinion
5 very much dlvided. But if w2
are able to compare the results of
various managements, we may Ner-
baps be able to come. to a definitc
conclusion as to wbleb type ¢f ma-
nagement Is better than the other.
To know tbis. iL Is desirable to bave
a statutory body.

Some hoa Members are thinking that
this Resolution has no meaning. It is
full of meaning. We are creating a
new way. There is no such parallel
in England It is completely original.
If you*set up such a body as this. I
feel that we will be in a better pasi-
tion to know the relative merits of
varloys types of management for 1h~
public eeclor and also will be able to

17 DECEMBER 1954 Statutory Body o con- 3282

trol and supervise
Government Industricl
Undertakings

control and supervise these enterprises
i a much more effective way.
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Shri @adhels! Vyas (Ujjan): All
this is private undertaking.

Shri C, D. P=ilmiknh: This seems
to be covered by the word “other-
wise”" in the resolution, because Gov-
emment bds an interest otherwise. [
think, therefore, that the hon. Mem-
ber is in order.
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TEM A TR )

Shri R. K. Cwmadbuori (Cauhatii:
The Mover of thise Resolution has. in
spite of his Party lesnings, &always
held the Bouse beholden to bin.
Whatever he says s heard with
great respect I personally have
very great regard for him, Al the
same, I m compelled to disagree
with him and I must whole-heartedly
oppose this Resolution

I consider that we bave had too
much eentrol in this country over
industr.es.

Shri M. 8.
self control

Sbri R. K. Chandberi: We are still
In a formative stage. The less the
State cr any statutory body has a
right to supervise and control, the
better it would be for industry and for
the country as a whole. Such a sort
of Resolution may come a few yeals
Jater when we will be on a firtn footing
so far as industries are concerned. 1
am afraid my words will carry little
weight. (Some Hon. Members: No,
no). 1 think the hon. Finance Minister
is already half Inclined to supbort this
Resolution. I say there is another
reascn for which 1 feel that I am ocut
of place. It is as if we are pralsing
a king when there Is no kingdom.
Sometimes, we have to praise kin#s
aven when tbere fs not even a single
kingdom. We bave no industry in
Assam. We are In the Tth year of
freedom and the fourth year of my
hon friend's guidance of this coum
try. We have practically no indus-
tries of a major nature, either financ.
ed by the Government or otherwise,
in Assam,

Gurapadiswamys: No

By the way, I do not really unier.
stangd the meaning of the word ‘other.
wise'. In our rent bills, s Yru must
have seen, thete are headings, so m»r~
for furniture. so much for flower bed,
sn much for thls and that. and &n
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much for other services. I have al-
ways wondered what sort of other
services we are getting. Some Mem-
bers may be mote fortunate in getting
other setvices in tbeir houses

Hon, Membera: None.

‘Stri B. K, Chaudbnri 1 have no
idea of this word ‘otherwise’ in thi.
Resolution.

I come from Assam and 1 was
speaking of Assam. In Assam, we
have no industries. Of course, we
have a lot of cottage industries. In
the memo issued by the Goverament
>t India about industrial policy, it is
said that in Assam, thete Is im:.
prevement in the tea industry, im-
provement in Silk rearing and other
industries. 1 do not know bow far
we have imptoved these industries.
But, the credit for the improvement
in the tea industry does not go to the
Government at all. Altbough [ boasi
of the tee there and want to Induce
my hon friends to drink mwore tea
for their own benefit, it is no credit to
me nor to the credit of the people of
Assam that the tea industry in Assam
is what it is today. We bave not con-
tributed anything either towards its
upkeep or its improvement. What
that miemo says and what each Mem-
ber sbould read with great pain is
that a sugar mill, a jute mill, and a
paper mill are going to be shortly
established in Assam. [ have tried to
understand the meaning of the wid
‘shortly’. So far as the Government
i= concerned, whenever that word is
uged, it means indefinite delay, noth-
ing less than indefinite delay. I want
to ask frankly what the Government
of India has done so far for furthe.
rance of industries in that State.

In 1946 when the people bad money
in their hands,~patticularly after the
war. some pecple in Assam bad
some mon®¥ in  their bants—they
wanted to start a textiis mill, they
wanted to start a jute mill and alko
a paper mill. As it is known to the

el
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ooo. Minister, there are very great
fecilities far the establisbrosnt of
a peper mill in Assam, far greater
than are available in any other State
in India. Bamboo grows in abund-
aace. The bamboo pulp s either
exportied or wasted there There I8
80 chance of large scale axporistion
on account of the communications
bottle-neck. Will thls House believe
tnat for four months in a year, we
pave no railway communication with
outside Assam? There is no railway
eommunication absolutely. Therefore,
all the bamboo pulp is completely
wasted and there is no chance of
baving a paper mill there.

Mr. Chairnman: The hon. Member's
time 15 up.

Shri R. K. Chandbart: I shall finish
in two minutes. About th: textile
mill, actually some spindles were pur-
enased and some privatz enterprise
was_about to be started in 1947.
Down came the Government of India
g§aying. no private enterprise, we
shall finance the entire enterprise.
But, no capital was issued and no
company was allowed to work. The
wnole thing was  entirely stopped.
Two years afterwards, the Govern-
ment of India said that they are not
gomg to nationalise any of these in-
dustries.

4 say that I should not like to bave
oy Resolution which might fetter
the hands of the Government at the
present stsge which might interfere
with the inward working of the in-
dustrial organisation. The least we
ecould do i3 to establish industries
wnere such industries are wurgently
needed. I would appeal . to my hon.
friend....

Mr. Chairomn: Order, order I can-
not allow the hon, Member to go on.
Bis time is up.

Sbri B. K. Chandburt May I @nish
the sentence?

Mr. Chattman: It should nt be a
Tompiex eentence.
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Shri B, K. Chawdhusri: A simple
sentence. It is tbie. 1 would appesl
1o the hon. Mover of this Resociution
20 withdraw this Resolution and
come forward with a almilar Reso-
luJon when Assam has Decome a
big Industrially organised State.

Shri C. D. Deshmukk Conttary to
tne half-bearled appgehension of
tne speaker who spoke last, 1 rise
to oppose both tbhe main Resolution
2s wel 85 the amendments moved to
it.

So far as the Mover of the Reso-
Jutton s converned, I must protest
agamst the somewhat vague terms
in which ke bas made reference to
the observations made by me. Be
says that the Finance Minister bas
made certaln observations in respect
<f this pwoblen and be appears to

my mind to have practically con-
ceded the case for such a body.
I bhave re.read my speech, and I

<annot flod anytbing in suport of
this observation. Anyway, bhe is
welcome to dtaw whatever ofenie
be can from the words which I ut-
tered o2 that occasion.

Shyi Raghavachark rose—

Shrl C. D. Drskwukh: I hava got
co time, Sir.

Then, he said that the Finance
Minister in his own language put it
“in good time”, ] have agaln failed
t0 diacover in Iy epeech the words
“in #ood time". At one place 1 have
used the words “at the proper time™,
and In asotber wiace I bave wused
the words “in fullness of time™, but
I bave never wused the words “in
good time”, and those words Bave
been ure® in duite a difterent con-
text.

In rereadlng my speech 1 dia-
covered that so far ag the general
4gsue of managerent of CGovernment
<concerns {s concerned, I esid:

| “8o far as the general Bare is
concerned, it is that of the effi.
clent conduct of Siate enter.
prises, and I nyreeif think it
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hag Iull-dress debate oo tbhe gene-
ral issue of how to manage State
enterprises™,

And therefore In a eense | wel
come ti¥s discusilon thet has béen
initiated by this perticulur Besolu.

. tion, ajtbough I am wvery disappaict-

- e both by the conteut of the dis-

{ cission and the form it which this
cecommindation has been couched.
It would have been very much
better and greatly to our advantage
bad we Brst studied the ditferent
fortns that as¢ In existence in thia
couttry, fhat Bre 1n existence in
other countties and gleaned what

; thelr experience in the matter has
beer, waited for, as I suggested, a
cértain amount of further experience
on our pait and then unverisken

\this debute in order tn clear our
ideas. It would not then nave UYeea
Decedsatly to eX{YESs our conclusion
i ope particular form. What I mean
i1s, we might easily bave come %
the cenclusion that in eome casés &
departmental manag®pent is best,
in other cases petbaps a company

, form of management would be pre-
ferable, and in certain other cases,
again, perbaps some form of corpora-
tion would be the most suitable form
in which to manage a Government
enterprise.

Anyway, we are bhere in the midat
of this discussion, and I have to
answer now the few points that have
been: ralsed. Before I &0 s0, 1 ebould
like again to draw attention to what
would b€ fegarded as a constitutional
platitude, viz., that so far as distri-
bution of power is concerned,
there is nothing m¥l-way between
Parliament and the executive. Parlia-
maot has its own deficed functions,
and the executive has i owpn func-
tions and any other kind of body
that is set up must either be a
Parliamestary body or must be sub-
ordinate, finally, in some resocct or
the otber, or subfect o t2e policy
and dirdcikbn of the ewecutive. ind
therefote I cannot undetsiand how
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merely the setting up of a statutory
corporation to supervise would soive
the difficulties which some hon.
Members have experienced io this
matter. Because, even ¥ we were {0
set up such a body, the operations of
that body would have to be related
to the operations of some  partl-
cular Ministry and a particular 3.
nister would have to be

to Parlament o his individual capa-
city, and may be also as a member
of the Cabinet, Moreover, |f Guvern.
ment itself, as as executive hody,
is unable to exervise the proper
kind of supervishon, what hope Is
there for any other statutory body
to be created by Parliament—not b¥
the Constitution, but by Parliament—
to be able to exercise sueh authority?
Because, a time will sc00 codiz when
we shall have such a large number
of enterprises that mo asiagle body
will be able to. direct their policies
o (v supervise their operations And
in any case, that functiocn & & fubc-
tion which belongs properly to the
executive Govermmment.

Now, since that last debate ook
place, a few developmenta have
taken place to which I should like
to refer. One is that a Production
Committee of the Cabinet has been
formed That consists of Minlsters—
apart from the Prime Minister and
the Finance Minister—who bave
something to do with Government
enterprise; may be Railways, De-
fence, the Production Minister, the
Commerce and Industry Minister, tbe
Communications Minister, the Re:
babilitation  Minister, and eone of
two other Minlsters who have any-
thing to do wik a Government e
terprise, is a member of that Com-
mittee. Therefore, there iz a certslo
amount of specisllsstion ingide tbe
1 Cabinet for purposes of supervising
‘ and controlling the opevationa of
Government enterprises.

Secondly, you will remember, Sir,
I said that in so far as the company
forma was concerned, we were con-
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sidering whether something should
not be introduced into the Com-
pany Law (Amendment) Bill in
order to provide for either some
special concessions 9r some  special
responsibilities s¢ far as Govern-

raent enterprises are concerned. that
is to say the companies in which
the Government has a majority
share. Now, I have here a draft of
2 Chapter which we wish to bring
before the Select Committee in
course of time. and I do not think—
and I apologise beforehand—I am
commitiing any breach of privilege
but as the matter is relevant, I
should like to give an indication so
far as audit is concerned of the
direction in which our mind is run-
ning. Now, here is a draft:

“In the case of &8 Government
company, the following provi-
sions shall apply:

“Notwithstanding anythlng con-
tained in sections 209 to 218, the
Comptroller and Auditor-Gene-
ral of India shall have the
power to direct the manzer o
which the company's accounts
shall be audited by the audi-
tor....”

and so on and so forth,

What I say is it is cpen to Parlia~
ment to ensure—~whatever the form
of the company m&y be, whetber i
Is a private linited company or not
~that it is subjected to the audit of
the Comptroller and Auditor-Gene-
val. Now, with that" efected, if Par-
llament approves of that, a great deal
of the uncertainty which surrounds
this subject will have disappeared.

Then there was a complaint by ap
hon. Member that he was not able
to get information from the Finance
Minister. Unfortunately, the Finance
Minister is not the collecting agency
of all the information required by
hon. Members,

Shr? M. L. Dwivedk: But you pro-
mised.



3265 Resolution re

Shri C. D. Deshmukh: [ may have
prémised. [ may have been very im.
prudent, but what I said was that the
information with regard to tbese
Precduction  Ministry's  enterprises
would be available from the Produc-
tion Minister. A great many balance
sheets have since been published,
and it will be open to the hon. Mem-
ber to collect them and then draw
ms own conclusions. Therefore, I
do not think that his charge that he
is unable to get information from
Government spokesmen is justified
‘I'he result has come about Decause
he followed the wrong method.

Shrl M. L. Dwivedi: I went to him
and requested him to supply the
information and be agreed, 1 also
wrote a letter to him.

Shri C. D. Deshmukh: I may bave
been over-anxious to oblige the hon
Member, but I think that the labour

1 had undertaken was too much for !

me and that was informstion which
he should have collected 1 should
like pow only to refer to one
more matter, and that is: in cer-
tain countries there are Commercial
Corporation Acts or Crown Corpo-

ration Acts. Those Acts are of a
general nature outlining the main
incidence of Government corpors-

tions, if that is the form Iln which
we wish to operate Gcvernmeot enter-
prises, and ] have a specimen here
which relates to Canada There la a
State called Saskatchewan which ls
rather socialist in its outlook, and
therefore with a large number of
undertakings of this kind, and there,
apart from the wusual provigions--
there is a provision for acquisition of
property and the rigbts and so on—
tbere-is tbis provision:

“For the purposes of the dutics
and exercise of the powers im-
posed or conferred upon a Corpo-
ration by or pursuant {0 the pro-
visions of this Act, the Corpora-
tion shall be responsible to such
Member of the Executive Coun-
cil as may be designated by the
Lt-Governor in Council”.
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My point iz that no matter what
kina of corporation you create, that.

f corpgaration must fGnally be subject to-

. the Eeneral

PR

{

drection and guidance
cf some ,imb of the executive, and

there is no way of geiting over the
pasition.

Now, the only other matter left.
is that of a Parliamentary Committee
which should go into zome of these-
matters, that is to say on behalf of
Parliament Thbat is entirely a differ
ent issue which bas not been argued:
nere by the hon. Member.

As 1 said, we ougbt to wait for a
uttle more experience before we
consider this and if we find thwt the
Estimates Committee and the Public
Accounts Committee cannot deal with.
these matters, then we might coasi-
der this aspect of the case in the full-
ness of time.

Shri K. C. Reddy: So far as the
mam issues that have emerged from.
tnis debate are conceined, my hon
colleague the Minister of Finaoce has.
sulliclently answered those points. It
remams for me to refer to some gen®~
ral aspects that bave been the sub-
2ct matter of criticim or comment
vy some of the bon. Members who
nave participated in this debate. I
entirely agree that the State will
oave to play an increasiogly greater
rote in the industrialisation of this:
country, In recent times, several
state undertakings have been estab-
lished, and they are running, I
should say, by and large, lo a very
satlstactory manner. There seems to.
be an impression that State under-
wkings by their very nature are not
capable of being managed and super-
vised in a sufficiently efficient way.
1 for one would take exception to.
such an ohservatlon for my experi-
encc of the working ofthe State indus-
trial undertakings, and also on the
basis of experienceof others who are
in charge of some of these State indus-
trial undertakings, I am in a position
; to say that there is nothing on which-
we should feel disappolnted as re-

: gards the menner or the way In
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‘which the State undertakings atre
Peing worked now.

The second point is this. There
seems to be an assumption on the part
«f several Members who have spoken,
and also in the minds of some others
that there is not a proper mechanism
for the supervision and control of these
State undertakings, and that some-
thing should be done in order ¢o
zighten the superviion and coatrol,
in order to safeguard the public
funds that have been invested in the
building up of these State under-
takings.

As bas been pointed out already,
there are tbree or four different pat-
“erns of management of State under-
takings. There are what are known
as departmental undertakings, like
‘the Railways, the Posts and Tele-
graphs Department, the Chittaranjan
Tocomotive Workshop, the Integral
Coach Factory, ete. So far as those
underiakipgs are concerced, Govern-
ment mahage them deparimentally,
and Parliament bas got absolute
powers of control over the working
of those underlakings.

Then, there are corporations which
have been set up by statutes. Par-
liament itself has laid down in the
specific Acts which have created
these corporations, as tc what extent
Parliament could control the work of
sach undertakings, and in what way
those corporations have to be ad-
ministered; and in accordance with
those statutes, the supervision and
<ontrol of Parliament is prescribed.

Then, we bave these new under-
takings tbat have come into exist-
ence, for which management has

-companies under the company Ilaw.
It is with regard to these that there
seems to be a certain amou:nt of ap-
prehension in the minds of Members.,
It has been pointed out already that
¢his formm of management has been
decided upon with a view to securing,
in the course of the working of these
undertakings, a certain Sexibility, snd

|

been secured by the establishing a!} ;
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also in order to ensure that the ini-
tiative of the management is not
bampered m any way by undue res-
trictions or by unpecesssry supervi-
sion and control. It la for the pur-
pose of running these concerns on
commercial lines, and in a business-
like manper that this form bas been
thought of and decided wupon, by
Government. We have yet to see
how this method will work, and we
have got to feel our way and then
try and find out if any other form
of managem#nt is more satisfactory.
Az the hon Minister of Finance
pointed out, we are not in a position
pow to take any fresh decision We
Rave got to feel our way, and we
have got to find out how these indus-
trial undertakings are being worked
We bave also to find out the experi-
ence of other countries, and then we
have to come to a conclusion as to
whether there is any necessity for
making a departure from the presem
practice that we are following.

A reference was made to the prac-
tice prevailing in the U.K. I think the
hon. Member who moved his Resolu-
tion said that & decision bas been
taken there to set up a special com-
mittee of Parliament or a Parliamep.
tary Committee of the kind that be
is advocating here. In respect of
that, I am in a position to state that
the Government of UK. have not
taken any decision so far on the lines
that be Indicated. It is true that
about three or four years ago, @
special committee was set up by
Parliament to go into this very im-
portant, and i I may say so, compli-
cated question. That Committee of
Parliament did recommend that a
special Committee of Parliament
should be constituted it order to go
into eertain aspects of the working

of these State underta¥ings. It was
not for the purpose of supervising
"and controlllng all State under-

taklhga that this was suggested It
wasg specificelly stated that no con-
trol &f any euch kind could be vested
in a special committee of e kind
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that was in view. It was only with
a view to bave a sort of general re-
view of the working of these cob-
cerns, to get the annual reports, and
the other statements regarding the
working of these companies, and to
discuss them in a general sort of
way, and to concentrate their atten-
tion mainly on questions of policy,
etc. 1t was not the intention to vest
that Select Committee that was pro-
posed with any powers of supervision
aud control Even that restricted
proposal that emerged from out of
the deliberations of Parliament has
not been approved as yet by the UK.
Government, and the position in UK.
is still at that stage. Even in the
other countries, there is no special
committee of the kind, that is now
proposed, to supervise and control
industrial undertakings. 8o, here is
something which is being suggested
at a time when we are still in the
beginnings of the industrialisation of
our country, and when the State bas
decided to play an increasing role in
the establishment of these under-
takings.

So far as the existing me'bod of
supervision and control is concerned,
in respect of these companies which
have been constituted, the hon. Mem-
ber Shri A. M. Thomas has pointed
out certain aspects of the matter,
The Boards are constituted by the
Ministries concerned. It is not as if
the industriai undertakings managed
by the State are in the contral of
one Ministry. They are under the
control of several Ministries. But
that is a different question The
Boards are constituted by the Minis-
tries concerned, and they are in
charge of the management of these
concezns. So far as Government are
concerned, they have got general
powers of supervision and control
over the working of these

vision or control over the working of
these Boards; Government are ulti-
mately responsible to Parlisment
So, this is the mechapism that we

have got

Boards.
So, it is not as i there is no super-
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The articles of association of the
various companies that have been
constituted provide for certain checks
yand balances with regard to the
working of these companies. As al-
ready pointed out, the money re-
quired Ior setting up a State indus-
. trial undertaking has got to be voted
by Parliament, and any further addi-
tion of capital has also got to be
voted by Parliament., And in recent
times, we bhave been placing the an-
nual reports, the profit and loss ac-
counts and the balance sheets of the
various companies on the Table of
Parliament or in the Library. There
are sufficient opportunities for Par-
liament to discuss, if they so choose.
the working of tiese concerns. They
can raise debates of this kind, they
can raise balf an hour debates. and
as the House is aware. a number of
questions is being asked on several
aspects of the working of these com-
pany form of State undertakings. In
fact, if 1 may say so, there are more
questions in respect &f this type of
undertakings than in respect of. for
example, the Ordnance Factories or
other Government  undertakings.
which are departmentally managed.
So, it is not as if Parliament has no
opportunity to focus its attention on
the working of these State under-
takings. They have got plenty of
opportunities, and it is also open %o
‘them to ask for a debate on the work-
/ing of these concerms, when the
annual reports and the balance-
sheets are placed on the Tabie of the
House. So, I submit that the House

+ has got suficient opportunities to go

into the working of these concerns
There is bardly any necessity for any
special body of the kind that is pro-
posed to be set up now and here, or
as the Resolution says, immediately.
Also, it has been pointed out that
the Resolution is very wide in its
scope. In fact, literally interpreied,
thia Resolutlon wili bring within its
orbit all industries, not merely State
underfakings, but also Industrles in
the private sectér. That is one defect
of the Resolution as it & worded
But the speeches that foliowed, at
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[Sbri K. C. Reddy]

any rate, the speech of the hon
Member who moved this Resolution,
seemed to indicate that he had in
mind more specially these new under-
takings that have come into existence,
and for which companies have been
formed.
is the ipference that I gathered from
his speech. But other Members who
followed seemed to think that other
industries also should be subjected
to this overall control and supervision
of the statutory body. For example,
the hon Member Shri M. 8. Guru-
padaswamy, who spoke, said we have
no control over the defence indus-
tries. Some other Member said, we
have no control over the Chittaran-
jan Locomotive Workshop.

Some others referred to certain in-
dustrial undectakings. So it seems
to me that there is a lot of diver-
gonce of opinjon amongst Members
themselves as to what exactly they
want. Their intention is one thing;
their expression, the language Ia
which the Resclution is worded, is a
different thing, and there is no clarity
so far as the purpose of the hon.
Member is concerned So it seems to
me that it is not possible to accept
either the Resolution or the amend-
ments that have been moved in sub-
stitution of the Resolution.

I would like to say a word about
the amendments. Sbri B. K. Das
wants only an advisgT¥ committee to
advisze the Government or the Minis-
try concertped with regard to matters
of supervision and contro.  During
the course of his remsrks, he also
said that in the past we bad parlia-
mentary Standing Committees, which
are no longer functioning. Why
were these Standing Committees abo-
lished? At the time when the
Standing Committees were functlon-
ing, there was, if I may say so, DO
democratic Government functioning.
Now we have got a responsible Gov-
ernment which is responsible to Par
liament. That was one o' the main
reasons why the Standing Committees
were abollshed: on the basis that

§ may be wrong, but that

!

)
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trol and supcrovige
Government Industrial
Undertakings

they were no longer necezsary. So
his suggestion practically amounts to
a revival of the constitution of these
parliamentary Standing Committees
in so far as the Ministries which are
in charge of industrial undertakings
are concerned. I would like to point
out also that recently Government
have taken a decision to constitute
Lin!urmnl Consultative Committees.
These informal Consultative Commit-
tees have begun to function since the
last few weeks and it is just possi-
ble that the working of these Com-
mittees will proceed in such a man-
ner as to fulfii the function he has
perhaps in view. So in the light of
that also, it is not necessary to go in
for a separate advisory committee of
" the kind that he has suggested

The other amendment refers to a
Committee to be constituted for the
purpose of studying this question, for
the purpose of going into this gques-
tion. and then reporting to Parlia-
ment I do not think there is any
necessity for that also, because de-
bates have taken place on the floor
of this House once or twice and there
are other ways also of makmg known
the opinions of the Members with
regards to this very important ques-
tion. The time is not opportune for
setting up a Committee of the kind
that is suggested by that amendment.

So on all these grounds, 1 do not
think it is possible for Government
to accepd either the Resolution or the
amendmerits that have been moved
to substitute that Resolutlon.

Shri B, K, Da: I beg leave
withdraw my amendment.

Shrt 5. N. Das: [ aiso wish to with-
draw my amendment,

The amendments were, by leave,
withdrawn,

Mr. Clairman: The question is:

‘“*This House is of opinion that
Government should immediately
set up a Ststutory Body to exer-
cise general supervision and con-
trol of such industries where the

to
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Government has whole or sub-
stantial interest, either financial
or otherwise.”

The motion was negatived.

RESOLUTION RE  DEPARTMENT
OF WELFARE FOR SCHEDUL:
ED CASTES AND SCHEDULED

TRIBES

Shrl Brohmo-Choudhury (Goalpara
Garo Hills—Reserved-Sch. Tribes): 1
beg to move:

“This House is of opinion that
a Uepartment of Welfare be
created forthwith to {function
urder a separate Ministry for ap-
propriate measures to be taken
for ameliorating the conditions
of the Scheduled Tribes, Schedul-
ed Castes and other Backward
Classes."”

There arc 51 million Harijans, that
fs, Scheduled Castes, 19 million Sche-
duled Tribes and 20 million other
backward classes in the country. The
trlbals, Scheduled Castes and back-
ward classes are all backward people;
they are backward educationally, eco-
nomically and sociallv. We have
given a solemn pledge in the Con-

stitution that we shall improve the:

lot of these people. Article 46 of the
Constitution lays down the directive
prjnciple of State policy in this res-
pect It says:

“The State shall promote with
#pecial care the educational and
economic interests of the weaker
<ectlons of the people, and. in
particular, of the Scheduled
Castes and the Scheduled Tribes,
and shall protect them from social
Injustice and all forms of exploi-
tation”.

A special reservation of seats in the
State Legislatures and in Parliament
bas been given tn the Scheduled
Tribes and Scheduled Castes for a
period of ten years since the com-
mencement of the Constitution Al-
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for Scheduled Castes
and Scheduled Tribes

ready three years are over and now
it is expected that within the next
seven years we shall have to improve
the lot of these backward -classes,
Scheduled Castes and Scheduled
Tribes. But let us examine how we
are going to fulfl this solemn
pledge. The tribal people generally
live in the hill regions and in the
forests. They are very poor and they
are cut off from all civilisation. 1f
you travel over the tribal area, you
will find that there are practically no”
roads. and though after indeoendence
a iew roads have been constructed,
the conditions of these roads are not
good. More roads should be cons-
iructed in these areas. but Govern-
ment have not paid full attentlon to
these people. We have to see that
we fulfil our solemn pledge to im-
prove the lot of these people. These
people cannot get the markets for
their products; they cannot get the
opportunity to mixz up with our ad-
vanced brothers; our advanced people,
those who want to work amongst
them, cannot get the opportunity to
go there. Therefore, the difference is
growing up. Adequate amourts
should be granted so that roads are
constructed in the tribal areas and
also in areas where the Scheduled
Castes and other backward people
live, because what is true in the case
of the tribal pecple is also true ip the
case of the Scheduled Castes and
other backward people. They are
also very poor and proper attention
is not paid to these people by the
Government, These tribal and  other
backward people generally liveSin 1n-
terior areas where they cannot get
the opportunity of educating their
children in schools. These people are
very poor and therefore they cannot
send their children to far distant
places for education as they cannot
afford the huge expenses Therefore,
adequate number of schools should
be opened in the tribal areas and
other 'beekward areas. Adequate
scholarships should be given to the
children of these backward pwople,
The inadquate amounts thet are
granted do not serve the purpuse at
al.





